
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
CP No.276/2019 in OA No.662/2019, MA No. 2445/2019 

 
New Delhi, this the 2nd day of August, 2019 

 
Hon’ble Mr. S.N.Terdal, Member (Judicial) 
Hon’ble Mr.A.K. Bishnoi, Member (Administrative) 
 
Anamika Rathi, 
D/o Late Shri Shyam Singh Rathi, 
R/o House No. 212/A 
Munirka Village, Bada Gangnath Market,  
New Delhi -110067.                                –Applicant 
 

(By Advocate: Mr. Dinesh S. Badiar)  

Versus 
 

1. Shri Rajiv Mehrishi 
 The Hon’ble Comptroller & Auditor General of India, 
 Pocket-9, Deen Dayal Upadhyaya Marg, 
 New Delhi-110024. 
 
2. Sangita Choure 
 The Hon’ble Director General of Audit, 
 Post & Telecommunications 
 Sham Nath Marg, (Near Old Secretariat) 
 Delhi-110054. 
 
3. Rajesh Rajan 
 The Director (Audit) 
 Disciplinary  Authority 
 Post & Telecommunications 
 Sham Nath Marg, (Near Old Secretariat) 
 Delhi-110054. 
 
4. Smt. Sraddha Paul, 
 Sr. Aduti Officer, 
 Inquiry Authority  
 Office of Director General of Audit,  
 Post & Telecommunications 
 Sham Nath Marge, (Near Old Secretariat) 
 Delhi-110054.                     - Respondents 
 
(By Advocate: Ms. Biji Rajesh &Ms.Priya Barua for R-1,                 
Ms. Kiran Ahlawat for R-2 to 4)  
 
 

 



O R D E R (ORAL) 
 
By Hon’ble Mr. S.N. Terdal, Member(J):- 
 
        Heard. 

        On 10.5.2019 in MA No. 995/2019 for grant of interim 

relief, an order was passed directing that the action taken by 

the respondents would be subject to outcome of the OA. The 

OA is still pending. By the said order dated 10.05.2019, the 

respondents were not restrained from taking any action but 

however, whatever action they would take would be subject to 

outcome of the OA. This CP is filed alleging that there is wilful 

disobedience and non compliance of the order dated 

10.05.2019 by the respondents. But, however, the order dated 

10.05.2019 did not restrain the respondents nor they have 

been given any specific direction not to do anything regarding 

the departmental proceedings. Hence, there is no disobedience 

of the order dated 10.05.2019 is made out.  Hence this CP is 

dismissed with cost of Rs. 10,000/- to be paid to the CAT Bar 

Library Fund.  

        Issue dasti. 

     

  (A.K.Bishnoi)                             (S.N. Terdal) 
        Member(A)                               Member (J)   
 
 
/mk/ 
 


